1
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA
I.LA. NO. OF 2024
IN
OA. NO. 145 OF 2023

IN THE MATTER OF:

Tribunal on its Own Motion ...Applicant
-Versus-
State of Jharkhand & Ors ...Respondents

AND IN THE MATTER OF:

Indranagar, Kalyan Nagar Basti Bachao Sangharh Samiti,

Through Santosh Gupta, Chairman,

H. No. 713, Hume Pipe, Indranagar,

Near Karihar Lane PO Agrico, Jamshedpur,

East Singhbhum, Jharkhand- 831009

+91- 9931714500 .... Applicant /Intervenor

.LA. NO. OF 2024 FILED BY THE APPLICANT/INTERVENORS

FOR IMPLEADMENT BEING AGGRIEVED BY THE ORDER DATED

08.07.2024 PASSED BY THIS HON’BLE TRIBUNAL IN OA No. 145/2023

(EZ)
MOST RESPECTFULLY SHEWETH:

. That this Impleadment Application is being filed on behalf of the residents of
the Indranagar, Kalyan Nagar Basti Bachao Sangharsh Samiti, Jamshedpur
through a Resolution authorizing the Chairman of the Indranagar, Kalyan Nagar
Basti Bachao Sangharsh Samiti, Jamshedpur.

. That the said Applicants had also filed 1A No. 56/2024 in the above-mentioned

Original Application for Impleadment in the instant case as the Applicants were
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under the assumption that the press reports as well as the Notices being issued
by the State alleging encroachment, were being done as a result of the
proceedings in the instant matter by this Hon’ble Tribunal. This Hon’ble
Tribunal vide Order dated 23.08.2024 had observed that Notices being
impugned by the Applicant are not related to the instant proceedings and there
was no mention of the Applicants herein in the Report dated 14.03.2024 filed by
the Joint Committee constituted by this Hon’ble Tribunal. True copy of the
Order dated 23.08.2024 is being marked and annexed herewith as ANNEXURE
A/l
. That the Applicants are now filing this instant Application before this Hon’ble
Tribunal for seeking impleadment as a careful reading of the ANNEXURE |1 of
the Joint Committee Report dated 14.03.2024, which is mostly illegible, reveals
that the Khata numbers and plot numbers as annexed also belong to that of the
Applicants/Intervenors and therefore it is the apprehension of the
Applicants/Intervenors that these Notices are a result of the proceedings before
this Hon’ble Tribunal.
. That such notices are being issued purportedly due to this Hon’ble Tribunal’s
suo motu Original Application No. 145/2023 which raises the issue of rampant
and indiscriminate construction of high-rise buildings on the river bed of
Subarnarekha river in violation of the environmental guidelines and that the
construction activities by private individuals have started in foothills of Dalma
Range which is a protected area. This Hon’ble Tribunal was pleased to
constitute a Joint Committee with the District Magistrate of East Singhbhum
was the Nodal agency for ascertaining the factual situation in respect of
violation of environmental norms and submit a report.
. That accordingly, a Report was submitted before this Hon’ble Tribunal on

14.03.2024 which laid down the distance criteria for ascertaining as to what
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constructions would classify as encroachments. It is pertinent to note that the
Joint Committee relies on the Jharkhand Building Bye-Laws of 2016 since
admittedly, the flood plain zoning of the Subarnarekha River has not been
designated. The Report (in para 2.3.1 on pg 13 of the Report dated 14.03.2024)
has reproduced Section 23.2 and 23.3 (mentioned incorrectly as 23.1 and 23.2)
of the said Jharkhand Building Bye-Laws of 2016, which at the outset lays
down the distance criteria of 10-15 m from the outer boundary of the river as no
construction zone, for rivers other than the Ganges. It is the submission of the
Applicants/Intervenors herein that the houses of the said Applicants/Intervenors
are much beyond the restrictions of even 10-15 m. This may be evidenced by
the house of the Chairman of the Applicants/Intervenors whose house is actually
situated at a distance of 160m from the outer boundary of the River. Similarly,
there are a lot of houses belonging to the Applicants/Intervenors which are way
beyond the stipulated limit of 10-15 m who are now facing demolition related
notices.

. It is submitted that the Applicants houses and the Khasra numbers are listed on
page 28 of Joint Committee Report in Annexure Il which is largely illegible.
Infact, there could be more members of the Applicant Organization whose
names may be there as they have received notices post the ongoing case which
was taken up Suo Motu. True copy of those Notices whose names can be seen in
the Annexure Il at page 28 in Item No 5 (Ranjeet Singh) and Item No 19 (Ajeet
Singh) is appended as ANNEXURE A/2 (colly).

Further a copy of the other notices received whose name could not be
ascertained due to illegible copies is also appended as ANNEXURE A/3
(colly). True copy of the relevant extract of the Joint Committee Report dated

14.03.2024 filed in OA No. 145/2023 is also appended as ANNEXURE A/4
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7. That it is the submission of the Applicant/Intervenor that such Notices do not
even satisfy the criteria as laid down in the Report of the Committee dated
14.03.2024 submitted before this Hon’ble Tribunal and are arbitrary and owing
to the failure of the State Machinery in designating the flood plain. The
Applicants/Intervenors submit that this failure by the State is proving
detrimental to the lives and livelihoods of the Applicants/Intervenors who will
be rendered homeless for no fault of their own.

8. Itis also pertinent to mention here that the committee failed to factor the aspect
that many of the houses have been built before the enactment of Jharkhand
Building Bye-laws, 2016 and therefore, any application of such a regulation
retrospectively would amount to violation of the established principles of law
with regard to retrospective applicability.

9. That the Applicants/Intervenors are therefore seeking permission of this
Hon’ble Tribunal to be impleaded as a necessary party in the present case so as
to be able to make their submissions and place on record evidence to
corroborate the fact that the Applicants/Intervenors are not encroachers but valid
residents and protect their houses which is the basis for their lives and
livelihoods. The Applicants/Intervenors are faced with the possibility of
demolition owing to an arbitrary and ad hoc exercise that has been carried out
by the State Government, and thus seek refuge of this Hon’ble Tribunal.

10.That the Applicants/Intervenors submit that no harm would be caused to any
party if the Application for Impleadment is allowed by this Hon’ble Tribunal.

11.That the Application is being made bonafidely and in the interest of justice.
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PRAYER

That in the light of the facts and circumstances as mentioned above, this Hon’ble

Tribunal may be pleased to:

1.

Allow the present 1A No. of 2024 for impleadment of the
Applicants/Intervenors.

Direct the Joint Committee to provide a legible copy to the residents/Applicants
who are like to be impacted by the said Report.

Direct the Respondent Authorities, especially Respondent No.2, District
Magistrate, East Singhbhum to carry out a resurvey and not carry out any
demolition activities till the adjudication of the present dispute.

Pass any other Order/(s) that this Hon’ble Tribunal may deem fit and proper.

Date: 02.09.2024
Place: Kolkata
DRAWN & FILED BY:

[

Eis;wa Krishn, Mansi Bachani & Abhishek Darmora
Advocates for the Applicant/Intervenor

29, Presidential Estate, Nizamuddin East

New Delhi — 110013

Email: eldflegal@gmail.com +91- 8851323704



ot

BEFORE THE HO E'NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
LA. NO. OF 2024
IN
0.A. NO. 145 OF 2023 ’
Tribunal on its Own Motion ...Applicant
Versus ‘
~ State of Jharkhand & Ors. ...Respondent (s)

™ 0 AFFIDAVIT

l,.Santosh Gupta, S/o Shri Laxman Prasad Gupta, aged about 47 years,
resident of House No. 713, Hume Pipe, Indranagar, Near Karihar Lane, PO-
Agrico, Jamshedpur, East Singhbhum, Jharkhand- 831009, do hereby solemnly

affirms and declares as under: \

1. That I am fully conversant of the facts and circumstances of the maTr and am

competent to swear this affidavit. i ‘

2. The contents of the accompanying Interlocutory Application are :true and
correct to the best of my knowledge and have been drafted by the counsel on
my instructions and nothing material has been concealed therefrom.

3. That the Annexures in the accompanying Interlocutory Application are true

and correct to the best of my knowledge.

AT 2T

/ DEPONENT

VERIFICATION: )

Verified at.v.wees oo smpnpons on this:. o ese day of.......... , 2024 that the contents

of the above affidavit are true and correct to my knowledge and belief and

nothing material has been concealed there from. ) | .
TG 250E
/ ) DEPONENT
' \M KNOWNTOMEANS
{ISHORE KUMAR AGA ;Ncﬂ SIGNED IN MY PRESEN
| y pUBL , .
NOTAR f { V \D‘\’UG@TE

Singnoum
EaSt j_ -,.idrnlll

'.;%zsg,



Item No.07

ANNEXURE A/1

Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.145/2023/EZ
(Earlier OA No.567/2023/PB)

Tribunal on its Own Motion Applicant(s)

Versus

State of Jharkhand & Ors. Respondent(s)

Date of hearing: 23.08.2024

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s) : Suo Motu

For Respondent(s): Ms.
Mr.
Mr.
Mr.
Mr.
Ms.
Ms.

Aishwarya Rajyashree, Adv. for State,

Dipanjan Ghosh, Adv. for R-5 (in Virtual Mode),
Surendra Kumar, Adv. for R-6 (in Virtual Mode),
Apurba Ghosh, Adv. for R-7 (in Virtual Mode),

Sanjay Upadhyay, Sr. Adv. a/w

Eisha Krishn, Adv. and

Mansi Bachani, Adv. for Applicant in I.A. No.56/2024

(in Virtual Mode)

I.A. No.56/2024

ORDER

1. This Interlocutory Application has been filed by the Applicant

with the prayer that the Respondent No.2, District Magistrate,

East Singhbhum be directed to carry out a re-survey and not to

carry out any demolition activities till the adjudication of the

present dispute.

2. In the application it is stated that the Applicants, Indranagar,

Kalyan Nagar Basti Bachao Sangharh Samiti, Jamshedpur, are

aggrieved by the press reports of demolition of their houses as

well as certain notices issued by the Office of the Circle Officer,

Jamshedpur allegedly for encroachments in the Notified Area,
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Jamshedpur which is public land as defined in the Jharkhand
Public Land Encroachment Act, 1956 (Bihar Act XV of 1956).

It is also stated that the notices were also issued purportedly
due to the proceedings in the present Original Application No.
145/2023/EZ which raises the issue of rampant and
indiscriminate construction of high-rise buildings on the river
bed of Subarnarekha river in violation of the environmental
guidelines and that the construction activities by the private
individuals have started in the foothills of Dalma Range which
is a protected area. It is stated that the Inspection Report which
has been submitted before the Tribunal laid down distance
criteria for ascertaining as to what constructions would classify
as encroachments. The Applicants have sought to explain the
distance criteria.

However, we find that the first Annexure A/1 at page 7 which
has been filed with the Application is a Report published in the
Times of India which mentions ‘around 150 unauthorised
houses in the Steel City faced demolition’.

The second Annexure at page 8 of the Application, is a Notice
issued to one Shri Santosh Gupta under Section 3 of the
Jharkhand Public Land Encroachment Act 1956 to show cause
as to why the encroachments should not be removed.

. Mr. Sanjay Upadhyay, learned Senior Counsel assisted by Ms.
Eisha Krishn and Ms. Mansi Bachani, learned Counsel submits
that these notices have been issued in view of the Inspection
Report filed in the present Original Application proceedings and
therefore a re-survey should be ordered. The show cause notice

however, does not even remotely refer to the Original Application
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proceedings in the present Original Application. The learned
Senior Counsel was also not able to show from the Joint
Committee Inspection Report that encroachments alleged in the
show cause notice or mentioned by him are included in the
Inspection Report

7. We are of the view that this I.A. No. 56/2024 is not
maintainable and the same is accordingly rejected.

8. There shall be no order as to costs.

In O.A. 145/2023/EZ

1.

2.

3.

Ms. Aishwarya Rajyashree, learned Counsel appearing for the State
Respondents, Government of Jharkhand states that affidavit dated
20.08.2024 has been filed but the same has been marked as defective
by the office of the Tribunal. We direct her to re-file the affidavit
positively within one week.
Let the affidavit be filed within one week.
If the Ministry of Environment, Forests and Climate Change
(MoEF&CC) desires to file its affidavit, it may do so by the next date
of listing since direction to that effect was issued as far back as
26.04.2024 and even after four months no counter affidavit has
been filed.

List on 02.09.2024.

Dr. Arun Kumar Verma, EM

August 23, 2024,
Original Application No.145/2023/EZ
(Earlier OA No0.567/2023/PB)

SKB
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ANNEXURE A/2 [Colly]

T f- L - DE [Ty -=E
OFFICE OF THE CIRCLE OFFICER, JAMSHEDPUR
FORM OF NOTICE UNDER SECTION - 3 OF THE JHARKHAND PUBLIC

LAND ENCROACHMENT ACT X 1956

Shri / Shrimati ¥oid R, RAd— T8dR 8 resident of village WO—WTHdl, P.S AT,
DistrictICﬁ ﬁ:l?'f{

Whereas you have made or are responsible for the continuance of encroachment upon Khata
No. 245, Plot no 106, Area 15°X15’ of Notified Area Jamshedpur, Ward No. 7, P.S.-Sakchi, District

East Singhbhum, which is public land as defined in Sub-Section(2) of Section 2 of Jharkhand Public
Land Encroachment Act, 1956 (Bihar Act. XV of 1956) You are hereby called upon to appear before me

0y °"'[W
Collector
(under the Act)

262 JPLE_Notice2023_TL_
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B E o Wes L9/ TL /Lery#25
OFFICE OF THE CIRCLF; OFFICER, JAMSHEDPUR

FORM OF NOTICE UNDER SECTION - 3 OF THE JHARKHAND PUBLIC
LAND ENCROACHMENT ACT 1956
2°d Notice
Shri / Shrimati 3rfir Rig, Riar— ofemr resident of village FO—W@ell. P SIS
Whereas you have made or are responsible for the continuance of encroachment upon Khata No.
245, Plot no 106, Area 12°X15’ of Notified Area Jamshedpur, Ward No. 7, P.S.-Sitaramdera, District
East Singhbhum, which is public land as defined 1n Sub-Section(2) of Section 2 of Jharkhand bl
Land Encroachment Act, 1956 (Bihar Act. XV of 1:956) You are héreby called upon to appear before me
20093315 pm and show cause why such encroégbxnent shall not be removed.

2. Take notice that if you fail to appear at the time and place mentioned above, the matter will be

decided in your absence. .
3. Earlier a notice has been serverd to you ﬁ:garding this on dated 06.07.2024.

T
Coﬁ(e) tox“
(under the Act)

20 JPLE_2*Notice NGT

-TRUE COPY-
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ANNEXURE A/3 [Colly]

o
-
o

By e[l
OFFICE OF THE CIRCLE OFFICER, JAMSHEDPUR
FORM OF NOTICE UNDER SECTION - 3 OF THE JHARKHAND PUBLIC

LAND ENCROACHMENT ACT X 1956

Shri / Shrimati 3"9T 1@, AT~ 3137 resident of village go—aredl, P.S @rddl, District
Whereas you have made or are responsible for the continuance of encroachment upon Khata
No. 245, Plot no 110, Arca 10°X15" of Notified Area Jamshedpur, Ward No. 7, P.S.-Sakchi, District
East Singhbhum, which is public land as defined in Sub-Section(2) of Section 2 of Jharkhand Public
Land Encroachment Act, 1956 (Bihar Act. XV of 1956) You are hereby called upon to appear before me
o6 P\, d
ON cevnenireenanns 3 to 5 pm and show cause why such encroachment shall not be removed.
2. Take notice that if you fail to appear at the time and place mentioned above, the matter will be

decided in your absence. P J?
\.\ ,f e

£ /"\ ~ N il/ sHY
u s RPN
Date s v vivsswins ooz es e . L N Coilettor
i o v W (under the Act)
g Yy
308 JPLE_Notice2023_TL_ R o
:g:j:.
o ‘
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A |1C] <o o - oS
OFFICE OF THE CIRCLE OFFICER, JAMSHEDPUR
FORM OF NOTICE UNDER SECTION - 3 OF THE THARKHAND PUBLIC
LAND ENCROACHMENT ACT X 1956

Shri / Shrimati ¥FET ISP, fdaT— IS resident of village wo—qm‘ﬁﬁ, P.S AT,
District qd1 &

i i t upon Khata
Whereas you have made or are responsible for the continuance of encroachment U}

_Sakchi, District
No. 245, Plotno 110, Area 12°X14’ of Notified Area Jamshedpur, Ward No. 7, P.S. Sakchi, 1S

; ark Public
East Singhbhum, which is public land as defined in Sub-Section(2) of Section 2 of Jharkhand Public

; e
Land Encroachment Act, 1956 (Bihar Act. XV of 1956) You are hereby called upon to appear before m
0{ b N :} . ,z \‘

1
B g B e 3.0 5 pm and show cause why such encroachment shall not be remove:
. 5 ) ’ . tter will be
2. Take notice that if you fail to appear at the time and place mentioned above the mattcr
decided in your absence. M
6.3 T e
. ¥ \| . /—,, & tOI'
Date: ...o.. LM //,:’,&C\p,\,\ y} . Collec
// el Y (under the Act)
[0 8 37
[ ( o ).). -)
% (’ 0 3 r\)
N B S
345 JPLE_Notice2023_TL \ k\-\,v ./—’J ,/
- -7 L'\Il"*n‘."‘ C\/J.' /,/;
-~ 12 ’;;‘




16

—

J ¢ L
CLI OF CER JAMS EDPUR
FORM OF NOTICE UNDER SECTION -3 O JHARKHAND PUBLIC

. 7 et 2"d Notice
Shri / Shrimati €19 BN, Rrqr— ararer resident of village Ho—THd!, P.S HITRASTI,

District g1 Ri&A
Whereas you have made or are responsible for the continuance of encroachment upon Khata No.

245, Plot no 110, Area 10°X11” of Notified Area Jamshedpu®
_Section(2) of Section 2 of Jharkhand Public

Ward No. 7, P.S. _Sitaramdera, District

East Singhbhum, which is public land as defined in Sub-

Land Encroachment Act, 1956 (Bihar Act. XV of 1956) You ar€ hereby called upon to ap
oved.

pear before me

croachment shall not be rem
above, the matter will be

..........

d place mentioned

decided in your absence. r LGES

3. Earlier a notice has been se efd(to yo&;ﬁ?ardl}]é‘thls on dated
S VA

06.07.2024.

L J /4
5 2 4(3\4— ‘// )
Date : “‘09”’7 ..... = Col?ec or
(under the Act)
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—~—— SZ’TL/-/OJU’%-

OFFICE TEDP
FORM o OF THE CIRCLE OFFICER, JAMSHEDPUR
FNOTICE UNDER SECTION - 3 OF THE JHARKHAND PUBL]C

LLAND ENCROACHMENT ACT X 1956

Shri / Shrimati sl &), fd— arsmg pesident of village AO—THH], P.S AT &, Diswrict
i Rizm

Whereas you have made or are responsible for the continuance of encroachment upon Khata
No- 245, Plot 10 110, Area 10°X11° of Norified Area Jamshedpur, Ward No. 7, P.S.-Sakehi, Distrc
East Singhbhum, which is public land as defined in Sub-Section(2) of Section 2 of Jharkhand Public
Lanc;Encroachment Act, 1956 (Bihar Act. XV of 1956) You are hereby called upon to appear before me
on b'q/\‘ 3 to 5Spm and show cause why such encroachment shall not ke removed.

2. Take notice that if you fail to appear at th> time and place mentioned above, the matter will be

decided in your absence.

o U/’dmv
Date : g 3 -olu. /'" = \§ Collgctor

(under the Act)

307 JPLE_ Wuiice2023_TL_ - 5 o
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—
— — - ",,,'_,__,—-""

&
o

O;g?’éEEOFQ"I‘MQ N - £2] et
FORM HE CIRCLE OFFICER: JAMSHEDPUR
OF NOTICFi KNDER SECTION _F31 P T THARKHAND PUBLIC
ND ENCROACHMENT ACT 19°°
) . . 2nd N .
Shri / Shrimati Tl 1T 9T, fareq— a—sﬂ?? tr:iedem of village Alo—Tdl, P.S IR,

District gdi H&qH
Whereas you have made or are responsible for the continuance of encroachment upon Khata No.
ard No. 7, P.S.-Sitaramdera, District
and Public

fvilla

245, Plotno 110, Area 10°X10’ of Notified Area Jamshedpu®
Section
e hereby called upontoa

(2) of Section 2 of Jharkh

is public land as defined in Sub-
ppear before me

East Singhbhum, which
t Act, 1956 (Bihar Act. XV of 1956) You ar
hment S
lace mentioned 2

hall not be removed.
bove, the matter will be

Land Encroachmen

dp

decided in your absence.
6.07.2024.

3. Earlier a notice has been s€
%&%l v
Date : .2. 6 0.8y Collector
(under the Act)
2
) &
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e e

\ ‘ ‘L;\"]L_../J‘,'/b
OFFICE OF Ty ¢, °

. JEDPUR
FORM oF NOTICE yn

1SHE k
DER SECTIO OFFH'COF',!{",'-'{}E THARKHAND PUBLIC
RSECTION -3 OF T1E g56

LAND ENCROACL:
ACI-MENT / \
Fo—rhH, DS AIHH

Shri 7 Shrimag a9 feam, firg et S of village
. . ' Ol— c S
District q:cﬁ ﬁ‘;—g;{q e

/
Whereas you have
No. 245, Plot no | 10,
I

. 5 .neroachment upon Khata
made or are responsible for the conlmUﬂ"C" of enc |P .

- ; ; 0. 7. P.S.-Sakchi. District
Arca 10°X ]2 of Notified \rea J“m_\»hcdpllr, ward No. 7/, o
“ast Si i i " Jhe ublic
-ast Singhbhum. which is public lang s defined in Sul Scclion(z) of Section 2 ol Jharkhan

< as detied in Sub-

Land Encroachment Act, 1956 (Bil Jereby called upon Lo appear before me

]c-/b-:)h’ﬂ R

................ JloSpmar

nd show cause why such encroachme?
2. Take notice that if y

ar Act. XV of 1056) You are |

Ol 1 shall not he remac.ed,

. > ter will be
ou fail to appear at (e time and place mentioned above, the mat
decided in your abisence.

vy
CoﬁcLlor
(under the Act)

305 JPLE_Notice2023_IL_
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—_— L 28"
o;ﬁé’g G N D - ‘?—é) ’WI%;EHEDPUR
OF THE JA
_FORM OF NOTICE UNDER §acre Igrlg%@; Y JARKHAND PUBLIC
LAND ENCRoAQEMENT ACT 197

20d Notice gro—aredl, P.S

Shri CHSeT
1/ Shrimati AT~ Q:ﬂg ﬁﬁ-l-_ amﬁr reSi dent
SHITTRATSY, District 78 Rigsp

of village

Whereas ' ' hment upon Khata No

you have made o : ce of encroac ent up )
r are responsibl e continua? .

g e for th -Sitaramdera, District

245, Plotno 110, Area 9°X10’° of Notified Area Jamshedpu® Wward No- 7 P.S.
East Singhbhum, which is public land as defined in S ub-Section(Z) of Section 2
Land Encroachment Act, 1956 (Bihar Act. XV of 1956) You 8¢ hereby called upon to appear before me
chment shall not be removed.

'637337 tioned above, the matter will be
thé‘ftne/%@ ace mentio

of Jharkhand Public

decided in your absence.
n dated 06.07.2024.

Co}%{!ﬂ e

(under the Act)

3. Earlier a notice has been serve
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. <5
. -5 ,/007\' -np
FORM OF '(‘)l‘lrl(,‘l", OF THE (!'I 7 t -/r[le,R, J/\MS”LDl UR,]AND PU BLIC
{ NOTICE UNDER SEC LE 0PN T E JHARKI

L, 3
AND ENCROACHMENT
Shri / Shrimati g;k;”é) C\:'(ﬁ, q[a-——- s . rvi”ﬂgb O’M, PS —\nrd’_)_?ﬁ, DlSU'ICl
gdt ey ST e e
Whereas you have made or are r ’ o Conlinuancc of encroachment upon Khata
¢ esponsible for 1€ TSt
ponsible 10! ward No. 7; p.S.-Sakchi, District

q Jumshcdpur.
hand public

\!() 2"5 I,l(“ no IIU rea “ ) Ol' r
’ ) A ot I ’XI ’
“b'ScCliOn( )

Gection 2 of Jhark

appear before me

4‘ - i 1 . .
[zast Singhbhum, which is public land as defi
i as defined in &
[Land Encroach ‘ e
{ . ment Act, 1956 (Bj d '
. I . here v called U on to
on R R I ihar Act. XV of 19561 YOU are hereb: P
................ 31c : . ’ g
) 5 pm and show cause why such cncrO"Cth'“ ghall not be removed.
2. Take notice that if . ‘ ‘ i [
itice that if you fail to appear at the tim¢ and place mennoned above, the matter will be
. (3 H ] ¢
Aecided in your absence.
f |
SO L i g
7 7 Collector
/, e ‘;/;;)\ (under the Act)
‘ \' Y .Q1 \
- \ /l.' . 1
333 IPLE_Notice2023 T'L_ \‘\ : y bo
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£5
\ - :pPUR
O [T [0 o, AMSIE D PUBLIC
OFFICy; -GICER: : KHAN -
FORM OF NOT'CIIECS]:I)EE”E CIRCLES”; OF THE)(J 111;5%
SR SECTION -~ - ACT -
LAND ENCROAC]—IMENF C W P.S T, District
Shri / Shrimaii W Arg illagc - ’
fire . RO arsmr resident of V!
g - of cncroachment upon Khata
Whereas you have mad commuance I
cora e for the 7. P.S.-Sakchi, District
No. 245, Plot no 110, Arey 10 re responsible shedpur- ward No. .
0°X12* of Notified Area Ja™ cction 2 of Jharkhand Public

(2) of

East Si ich i :
Singhbhum, which ig Public lang callcd upon to appcar before mc

ion
as defined in Sub-S€t®

Land Encroachment Act, 1956 (: hereby
, u aré
ode .3 Y (Bihar Act. Xv of 1956) YO hall not be removed.
O wcxtiie rrnm sicn i 3105 pm and show cqyge why such encroachment $ b the matter will be
. : above, ¢
2. Take notice that if you faj] (o appear at the time and place mentioned abo
ar a {
decided in your absence.
X Ty g
Date : -6:*'(\’ /;/(Jf;f \31’/2}\ Collestor
// TR (under the Act)
«’I ;Jr,(( :-‘@"‘ k /j\V‘
¢ =
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TPLE Crao Mo~ 4‘) Tl'l ot HEDPUR

; OFFICE OF THE crreLE OFFICER, JAMS

FORM OF NOTICE Unppe SECTION - 3 OF THE J0 0

LAND ENCROACHMENT ACT
: ond Notice . o, P.S WANATSTT,
Shut/ Shrimatj TR T UER ﬁm—mem of village ST

District qdf Ry : r

Whereag Youhave mg
245, Plot no 110, Area 1¢°

East Singhbhum, which ig

ata No.
: hment upon Kh
de or are responsible for the continuance of encroac

Ward No. 7, P.S.-Sitaramdera, District
Jharkhand Public

K14 of Notified Area Jamshedpur, ion 2 of
Public land as defined in Sub-Section(2) of Section ear before me
Land Encroachment Act, 1956 (Bihar Act, XV of 1956) You are hereby called upon to app

L CtL. (0)

oved.
3 t0 S pm and show cause why such encroachment shall not be rem
2. Take notice that if you fail to g
decided in your absence.

----------------

:me and place mentioned above, the matter will be
e

Co%:gétﬂw

............
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65} T oo/ Y- 5
OFFICE OrF

FORM OF Moy THE CIRCL i OFFICER, JAMSHEDPUR
FNO Hee UNDER SECTION - 3 OF THE JHARKHAND PUB

LAND ENCROACHMENT ACT X 1956

ol 5 & = istrict
au R o fRyg— I resitent of village TO—TD 15 FFT, Distric

LIC

Shri / Shrim

7 1ente
Whereas you have m ment upen Khata

ade or are responsible for the continuance of encroach b e
No. 245, Plot no 10, Arca 10°X10° ard No. 7, p.S.-Sakchi. Distr

T v amshedpur, W .
w il Tiedlygea SanifbiEek f Jharkhand Public

: . o
' Sub-Section(2) of Section 2 |
on io appear vetore me

East Singhbhum, which is public land as defined

Land Encroachment Act, 1956 (Bihar Act. XV of 1 '$6) You arc hereby calicd up

olp )y
.- > m(-\’Cd-
o Pl ot e 310 S pm and show cause why suc': encroachment shall not be re .-
’ ] : ] . matter witi D¢
2. Take not.ce that if you fail 10 appear at the time and place mentioned ab0e, 1he
decided in your absence.
e I S
S L F oy <L i
Lt EREAE ) "I Collector
AME T, wanans s aeblonsnes e P
7 \({) . (under the Act)
1 s [
i ¢ 71\
' { g - ) £ |
‘\\l s\ \\ )
el S
320 JPLE_Notice2023 14 il e o t//."
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Y [T [0l 5
OFFICE OF THE CIRCLE OFFICER, JAMSHEDPUR
F ORM OF NOTICE UNDER SECTION - 3 OF THE JHARKHAND PUBLIC
LAND ENCROACHMENT ACT X 1956

Shri / Rhnmat! '\“l'fﬁ?ﬁ' f%lg fOaT— IS resident of village ETO—?TT&S‘iﬁ PSS Iy,
District ggdi m'&"lﬁ R

Whereas you have made or are responsible for the continuance of encroachment upon Khata
No. 24‘5 Plot no 110, Area 10°X13’ of Notified Area Jamshedpur, Ward No. 7, P.S.-Sakchi, District
East Singhbhum, which is public land as defined in Sub- -Section(2) ‘of Section 2 of Jharkhand Public
Land Encroachment Act, 1956 (Bihar Act. XV of 1956) You are hereby called upon to appear before me

J" :’\L, to-3-pm pnd-showicause why. such encreachment shattnot be removed-" iy '

2. Take notice that if you fail to appear at the time and place mentioned above, the matter wiil be

Collector
(under the Act)

decided in your absence.

....................

Tt

329 JPLE_Notice2023 TL_
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E OF ER,
FORM OF NOTICE Unpy it CIRCLE OFFICER: et ARKHAND PUBLC
LAND ENCROA CHMENT ACT X 1956

Shri / Shrimati ¥ ey oy I resident of village FO—TFH, P 1), Digyricy
" i m.‘

Whereas you have made or gre responsible for the continuance of encroachment upon Khata
No. 243, Plot no 110, Area 12'X 6 of Notified Area Jamshedpur, Ward No. 7, P.S.-Sakchi, Distriet

East Singhbhum, which is public lang as .dcﬁncd in Sub-Section(2) of Section 2 of Jharkhand Public

Lnn:i( Encroachment Act, 1956 (Bihar At XV of 1956) You are hereby called upon to appear before me
(YW R -
O widsd 'aLl 3 to 5 pm and show Cause why such encroachment shall not be removecd,

2. Take notice that if you faj] 10 appear at the time and place mentioned above, the matter will be
decided in your absence.

Colfector
(under the Act)

330 JPLE_Notice2023_TL_
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27 ANNEXURE A/4

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
IN THE MATTER OF:
ORIGINAL APPLICATION NO. 145/2023/EZ

TRIBUNAL ON ITS OWN MOTION

...APPLICANT
-VERSUS-
STATE OF JHARKHAND & ORS.
...RESPONDNETS
INDEX
SI. No. Particulars Page No.
1. Affidavit o y Deputy 1-2
Commissioner, East  Singhbhum,
Government of Jharkhand.
filed on behalf of
3. Annexure A 2A-2D
4, Annexure B 2E - 2F
5. Annexure C 3-150

AISHWARYA RAJYASHREE

Advocate

Bar Association Room No. 5,

High Court, Calcutta

Chamber: 8/1, K.S. Roy Road,
Kolkata: 700001.
(M)9874995669

Email: advaish.hcwgmail.com

nhu
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WARDNO -7
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N yNAC JAMSHEDPUR

| ¥ RS THANA - GHATSHILA

& WARDNO -3

| SHEETNO-1263
DIST. - SINGHBHUM

) YEAR-1970-71

NAZRI NAKSHA
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L.H.S of Downstré3nt of Swarnrekha River

¢
7 ; Within Revenue Up to 10m From 10- 15 m From More than 15m From
4 SINo.| WaidNo. Wlinkn o || Flut Na. | Asan | Typs of Stuctire Boundary of River | Revenue Boundary | Revenue Boundary | Revenue Boundary -k
g B LALTU ALAM
. m 2 | 3619 — Lt L] S/o ANSARI KHAN
i 3621 ki O=\gm- PUMP HOUSE
2 Fo Ho 312 o
HERIT B9y D-1mowm
8
3 Flo Ho 312 3621 s:m;n 25 - 40m SRINATH ROME
AT
8
4 3o Bo 312 3621 HIEIGE 15-20m witarera
HFAY
B BUILDING SAHARA RIVER VIEW
. ol A e FLAT doam SAMAY CONSRUCTION
£ oy W Sfiyg waq
6 :::1:: - 3622 EIE I O=10m" EIEFE I
8 AHH
7 3o 2o 1248 3983 - 10-15m g, I1ed
AT =
8 HH
8 3o to 1249 3983 S 16-20m WY gIeq
At '
8 HqHTT
9 o fo 1249 3983 S 15-20m e UlEq
A 3 d
8
R B9 sfow : qpy Hlotel
10 m Gﬂ“f-*!ﬂ'“fgl 4035 mm 10 15m 'q'm;‘ﬁam
- ok 4212 edinsoiay! 10-15m TaET Ty
b m Stofvitef & | BTa Aed WaE BIET Tl AEe
8
R &
12 m it 8 4212 witarer 10-15m MIEIGE]
8 1 qedl
afaE gedr R
13 m bt # | 4213 arash it 10-15m s
8
14 Fo flo 1048 3646 argg! dfd 10-15m argg! dfd
A
B8 s
15 o Ho 266 3619 aregl af| 10-15m eyl afe
A

o« e e o b o

¥
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L.H.S of Downstream of Swarnrekha River

Within Revenue Up to 10m From 10- 15 m From More than 15m From
SINo.| Ward No. | Khata No. BigtiNo. |, fitea Tpe of trutkurs .Boundary of River | Revenue Boundary | Revenue Boundary Revenue Boundary ol
1 qo | ohofehof &1 | 3120 | 8015 gga; / A T‘-&ﬁ o qﬁzm fafifa
2 10 | ohoffef ) | 3120 | 80x€ WB_?"“H 7 EAD B8 el DI
3 10 Shof—sfief 31 g:izéi 30'%20' T, SIS 0—10 ;‘“ﬁ:ﬁm:
a 1 ubsfif 21 | 3128 | 5010 g feara 010 ‘;?:‘ET‘E
5 10 off-einf 21 | 3128 | 20'x40° w 0—10
6 10 f-sfof 81 | 4312 | 4040 WB_TH o - o7
7 10 shof—efrof 21 | stz | 300 :la::rm 0-10°
8 10 Sof—sfief &) | 4312 | 10'x10° mm:gﬁ 0-10
9 10 hof—sfef &) | 3517 | 40'30° Hfew & .\e
10 10 Soieios 8) | 3487 | 25%2s' | W Hooll digR! 0— 10
11 10 <hof—siof 21 | 3487 |100'x40" ig;"f 10— 15
12 10 Shof—ehcf 21 | 3487 | 30'x20' LEa! \1o- 15
13 10 ohofsfef 21 | 3489 ;u':zo' B yo - 19
14 10 ohfefef 21 | 3489 | 30'x20' qHH Vo ~12
15 10 ofof-ofef &1 | 3517 | 30x40 I A \/ “ﬁm‘iﬁ ﬂmw?f il
i )

G- //

\&

@GEI:"




I‘\

i a0 Bﬂq:’rﬁam TP A
17 10 sfof-<fiof 21 | 4065 | 10x10 L 10 — 15 $ =
18 ‘10 | ohoi-siofd) | TN T faara et far
\/ TN WM TN

19 10 | shei—ioi 21 | 4065 | 10x30 vaeT R 0— 10 W AR @ gﬁﬁﬁ?ﬁw

10 Sftuf—vfiof 3 25x35 yaT Ry AEHT TR B
20 ] 1| 4029 X c \/ : it

TegE LIS T | E—
21 10 sfiof—<fiof 21 | 4029 aﬁﬁv St 0— 10 R e traty
AL R |

el
s | O

i e
A |




T.HS of Dawnetiadm of SWarniokha River

1 2 3 4 5 6 7 8 9 10 11
Within Revenue Up to 10m From 10 - 15 m From More than 15m From
SUNDS i WWare iog i L L Ea T G s R Boundary of River | Revenue Boundary | Revenue Boundary | Revenue Boundary Homms
: B LALTU ALAM
1 a;;:; 268 3619 i . 10-15M Slo ANSARI KHAN
J g
2 Fo Ho 312 3621 0-10M PUMP HOUSE
AR Lk
8
3 dio @0 sz | 3621 SRINATH 25 - 40m SRINATH HOME
iy HOME
8
a o &o 312 3621 e 15-20m vt
wT
8
BUILDING SAHARA RIVER VIEW
5 1o o sz | 3621 s 25 Wiy SAMAY CONSRUCTION
8 St waw g waw
6 G::mﬁm 266 3622 B 0-10M gl arer
8 HH
7 o 8o 1249 3983 L 10-15m Hi I1ed
AFAT !
8 HET
8 o &o 1240 3983 T 15-20m WY TS
il SO0
8
9 30 o 1240 | 3983 m’“” ' 15-20m e A6d
AT
B
@t qad Biets . qmy Hietol
10 3o &lo Sirof—giiof 2 4035 Wm 10-15m Wm
8 @frar FHT THAEH : U] THIREH
1 3::; oftuf—sfiof &) 4212 wTa Aol AP 10:-16(m BIa 78l HEE
8
= 1
12 m il 2| 4212 NG 10-15m sitarerg
7 :
wftar Jear it qedl
13 i‘:ﬂ%l‘l m—!ﬂ'ﬂfal 4213 ma‘m 10-15m m_ﬁ,pra,fa
8
14 Ho 8o 1049 3646 g afa 10-15m aregl afe
T
8
15 o gle 266 3619 gy dfd 10-15m qrogl dfel
HI
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L.H.S of Downstream of Swarnrekha River

1 2 3 4 5 6 7 8 9 10 11
) Within Revenue Up to 10m From 10 - 15 m From More than 15m From
5i No. | Ward No i Rstaac | Blet Ha. |, Ared Typa of Stiglne Boundary of River | Revenue Boundary | Revenue Boundary Revenue Boundary etk
g fRard e TR e gw e
P b Lt \ ﬂﬁﬁ .q]_‘#_c:
1 10 ofii—sficf @) | 3129 | 80'x15 A e T
e yes! fRard TEAFS ¥ e Pl
2 10 sl &1 | 3120 | 806 - N X
Near
3 10 ofwf—sfef 3 | 3128/ | 30'x20° 979, FaS! 0— 10 AT
3129 S 2|
) et faarad
4 10 Ghuf—g‘h-f ¥ | 3128 | 5010 g feare 0— 10 iy
5 10 ofiofsfiof &) | 3128 | 20'x40' "'a“ It 0— 10
6 10 fof—efiof &1 | 4312 | 40'x40' “w' Tl 0 — 10
a1 feara
— 30'x30' 0— 10
7 10 ofrof—sfief &1 | 4312 x30 Near Rl
8 10 ofvf-sfwf 2| | 4312 | 10'x10° mﬁ ;5 I 0 - 10
9 10 fvfsfif 1 3517 | 40'x30' HfeR 0— 10
10 10 Shet-sinf 81 | 3487 | 25%es' | W deel @Sl 0 - 10
11 10 vl—sfef &1 | 3487 |100'x40' |mag| 10 — 15
12 10 ofiof—sfief 81 3487 | 30'x20' HDIH 10 — 15
13 10 ofvi—sfef ) | 3489 | 30'x20' & 10 — 15
14 10 Shof—sff &) | 3489 | 30'x20' HHT 10 — 15
TOEETE, diee aifbw WS 9
15 10 | chofefei2 | 3s17 | 30xd0 vt fRara N i it g
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@

L.H.S of Downstream of Swarnrekha River
S| Area o Up to 10m From | 10-15m From
Mouza Khata| Plot Type of Revenue R R More than 15m From Reimiank
No. |/Thana no No | No structure Boundary of 61 i Revenue Boundary
: Boundary Boundary
River
1 | SuTell /332 114 | 230 32°%40° TPT < Sl \/ eI
T
2 | DUTell /332 | 114 | 230 1(00 : fl)i IS 9l \/ T
160 ®ic &
3 | ®ureft /332 | 114 | 230 e dfa \/ s
(er=rz) |
1550 ®BIT 7 srEay
4 |Fureft /332 114 | 230 qrsSgi ard \/
(ewarE) R Ro—ato fRifes

. 65 Bie |[we 31 i
| s | Burelt /332 | 476 | 1949 & \/ 3T '
s z (GECIED) afar ¢ [ !
' !

¢ | @urcll /332 | 476 | 1949 10'%12° U ABH \/ 3SITe

7 | 4TSl / 332 1860 qqHl AT 15 — 25 HIex I

& | ®UTeil /332 | 368 | 1875 qragl . 20 — 30 Hiex 3T

9 | &9refl /332 | 476 | 1949 qrSs! die 20 — 30 Hiex 3T

10 | BuTefl /332 | 476 | 1949 VT qhH 20 — 30 Hex ST
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-TRUE COPY-

L.H.S of Downstream of Swarnrekha River T\
Within Up to 10m
10-15m From
Mouza Khat| Plot el Revenue From More than 15m From R K
SI No. Type of structure _ Revenue emar
/Thanano {aNo| No Boundary of | Revenue Boundsicy Revenue Boundary
River Boundary
> tata steel
1 sidal /331 | 102 | 1342 qraSs! dfe 15 — 20 X ;
! : jusco
2 Siat /331 | 102 1354 100 WIC) e &1 ASs! ard \/ 3rEiTd
(eFars)
Aakash
0 BT ;
s | <t /331 | 1a2| 1377 |2 & T ARRE e India
(er=g) Ri
viera
e Aakash |
4 Siat /331 | 142 1378 | & &1 arfear \/ India |
(erars) Rivi |
viera
142 | 1374
142§ 1375 Aakash
5 it /331 | = | 1376 qEHTen Wad 18 — 25 flex India
142 | 1377 Riviera
142 | 1378
1 ;
)KMB& Ok Cal
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IN THE NATIONAL GREEN TRIBUNAL

ORIGINAL APPLICATION NO, 145 of 2023 (EZ)

IN THE MATTER OF;

Tabunal em Its Motion

Petitioner (3)
Appellant (s)
-VERSUS -
State of Jharkhand & Ors. Respondeni(s)
Defendant (3)
VAKALATNAMA

I, Santosh Gupta, S/o Shr Laxman Prasad Gupta, aged nbout 47 years, resident of House No. 713,
Hume Pipe, Indranagar, Near Kanhar Lane, PO-Agnico, Jamshedpur, East Singhbhum, Jharkhand-831009,
um the Chairman and the Authonzed Signatory for the Indranagar, Kalyan Nagar, Basti Bachao Sangharsh
Samiti, DEFENDANT / RESPONDENT/ PETITIONER /OPPOSITE PARTY, in the above application/
suitappeal/petinon/ reference do hereby appoint and return Mansi Bachani/ Eisha Krishn/ Dr. B.P.
Nilratna/ Saumitra Jaiswal/ / Shubham Upadhyay/ Gitanjali Sanyal/ Surya Gupta Advocates
of the National Green Tnbunal, 10 act and appear for me/us in the above application’ smit/peiton/appeal
reference and on my/our behalf 1o conduct and prosecute or defend or with dmw the same and all
proceedings that may be taken in respect of any applicanon connected with the sane or any decree or order
passed therem, including proceedings in taxation and application for Review 1o file and obtaun seturn of
documents and to deposit and receive money on my / our behalf in the Applicaon/Suit/Pebnion/ Appeal
reference and application for Review, and to represent me/us and (o take all necessary steps on ny/our

behalfin the above matter. /'We agree to ratify all acts done by the aforesaid advocate, in pursuvance of this
authonty

.-"_;’ LN Mg W Dated this the 21% day of August, 2024
' 1_,-".’ 4"'

=

|, -
Accepted Identified By ’2_{5 it1 =l

(Peunoner {s) / Appellant (s)
Advocale, Respondent {5) / Delendant{s) / Opposite Pary

MEMO OF APPEARANCE

To,
The Registrar,
National Green Trbunal :' thie |
Enstern Bench, Kolkata "
S,
Kindly enter my appearance wn the sbove matter on behall” of the Petinoner / Appellany /
Respondent
H Npp
Dated: 21.08. 2024 - 'i{‘._’} g
e
Mg adhart s Tl
l-"...---"" el

Advocate for the

Pennioner(s) Appellani(s) Respondent(s)

29, Nigamuddin Enst, Pressdential Estate, {Lower Ground Floor), New Delhi- | 10013
Tel 911140573181 E-mail” eldNegali@gmanl com
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